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1 ., P.J--r Mandal,

2. Rambabi.1 Sharma,

3„ Dinesh Kumr,

A. Jai ParKash,

5.. F-'tiran Singh.,

6- Ram Svoari-tp,,

7 SLirender F\a 1»

8. Jogi rider

9. Sateyandar Singh.,

1 @.. Pa. rtap S i ng h.,

11- Yogesh Kuma.r.,

12_ GLir,jeet -Singh,

1 3. Ra 0 es hi K Lima r,

1  Nizam,

15. Omvir,

1 S.. Ma h i nde r- S i nghi,

11. S h i. V C ha r^a n,

18. Shoera,3,

19. -Satv'ir,

20. Smt. Mahmoo Nisa
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21 . Puran Chand

22. Smt. Bhagwanti

23. Pushparaju

24. A. Anthony

25. K.Kand haswamy

26. Dharam Singh

27. Gajendar Singh

28. Jamuna Paraad

29. Gane sh

30, Bhulliram

31. Alexand ar

32. Hari Ram

33. Davendar Singh

34. Sfflt i Attro

35i Smt# Hira

Smt. Dhanno

37. Surinder Singh

38. An and dlahi

396 Kalyan Singh

40i Birma Devi

41. PSem Wati

42. Kanhaiya Lai

43. Mandan Singh

446 Ram Babu

45. Chandar Kant

46 i Jagblr

 ■e

r«-

Pop Singh

48. Lok Bahadur

49. C.Cilvan

50i Mad an Muttoo

51. Burga Singh

52. Nirmal Singh

53. Smti Saroj

54* Smt. Laxmi

55* Munna Lai

56. Kishan Lai

57, Amau sy

/. ■-■ contd,.♦.3
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58. Partap 8ingb

59. ■ Pad am Bahadur

6o. Ram Dayal

61. Sot. Ghameli

62. Shamrao Devi

63. Tar a Devi

64. Mohan Chand

65. Deep Chand

66, Klshan Dai

67. Sona Devi

68. Vidya

69. Sunder Singh

70, Ram Dai

71. Dulari

72. Laxmi Narain

73. Sbiela Devi

74 i Sena Devi

75. Laxmi

76i Laxmi

77^ Om Parkash

78. Ved Parkash

79. Dinesh Kumar
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Eilara Chand

81 . Kanho Devi

82. Devi Lai
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Raja Ram

84. Pale

85. Raj Kumar

86. Kapoo.r Chand

87. Tilak Ram

88. Mukesh

89. Raj Pal

90.^ Mohd. Shajid

91. Indr a

92* Vi j ay Kura ar

93* Chandan Singh

94. Samw ati

95. Ram Kumar

96. Jai Pal
coni-d«9



97, Dalip Singh

98. Sadhu Ram

99. Davendar Kumar

1(D0, B1 render JJutt

101 . Satvir

1 02. Jagat Singh

103. Urmila Devi

104. Davendar Mani

105. Jagdi sb

106, Man as

107. Shiv Kumar

108. Shaurae sh

109. Ganga Singh

110, Prem Parkash

111. Ramesh Chand

11 2. Roop Singh

113. Panchoo Ram

114i Diwan Singh

115. Narottara Singh

116, Rame sh

117. Vin®d

118. Davendar KUmar

119i Satish Kumar

1 20 i Joginder Kumar

121 i Parkasho

1 22. Ghameli

123. Chandr 0

124i Roopwati

125. Sure ah

126. Ram Saran

127i Hari Shankar fcstsii

128. Jagwati Devi

129. Babu Ram

130. Raj Pal

131i Rajit

1 32. Diwan Ram

133, Ajay Kumar

134. Dharam Singh

135. -  Ram Niwas
contd, ,,,5
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136. Kagwato

1 37. Subodh Kumar

138. Jaipal

139. Perm an and

UOo Shy am Sundar

141. Davendar Kumar

142. Sv.'aran Singh

143. Siya Ram

144* Devide en

145, Jahoor Buksh

Satish Kumar

147. Ram Singh

I48i Bihari Sal

149. Deb Singh

150. Shiv Kailash

151. Kar an

152i Pitambar Dutt

153i Mool Chand

154. Rattan KUmar

155- Surender Chaudhary

156i NALl aswamy

l57o TImQsh Kumar

158. OMwati

159i Mahend ari

l60i Naraih Singh

I6u Amrfick Parsa-d

1 62i Pre ra w at i

163. Bhagwati Devi

164. San jay Saxena

165. Kashniir i

166. Pushkar Singh

167. Boudh Park ash

168. Jagd ie h

169* Gajraj

170, Gang a Ram

171. Mahe sh KUmar

172. Kifhor Jo^hi

173. Surendar

.Contd , . , 6



A.

174.

175.

176.

177.

178.

179.

180.

181.

1 82

183.

184.

185.

186.

187.

188.

189.

190.

191 .

192.

19^

194.

195.

196.

197.

198.

199.

200.

201 ,

202.

t iini b ar.

Phool P'irigh

Parole ah

Bache Lai

BAxman Si„gh
8ahi fiaro

Shripal

Shvi etan

Pamn and

Pand aBwaroy

4nnamali

^ • Kand asv^aroy
fiald h an

Anthony

8 u r e n d a I"

Bir Singh

'I'hakur Parsad
Pali Ohandra

Plphan

SubhafTh Oh and
Bari 0am

"-atish Chand

Batbir Singh
8aj Karan

Mahesh Kumar
Sni t. Jyo t i

Smt, Sheela

8avi Shankar

4rjun Oh and bury

C/o P.P.Mano'al x
<^Butra Marg

IJ J. V f I

Pelhi-l 10007
By Advocate Dr. ̂
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•• •••- ■^PPftiiants

1 .

'

..Surat Singh with Shri pradeep Kumar,
V 8 r a u a

4 /'

Secretary
Culture

Pevelopment 8eeourcea and
Shaatri ^Bhawan
New Delhi. -
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2 Joint Sec re 'ta ry „
Oepcxrtment of Ministry of Hntnan
Resource and Development,
S hia.st r ;I B ha.wa n,

New Delhi..

3. 'Addl. Director General Incharge,
Archeological 'Eiurvey of India,
Janpath,
New Delhi„

■i'r. SJuperintendent AST. ..
Delhi Circle,
Sa f da r j u ng Tomb
New Delhi-

By Advocate Shri M-K- Gaur
Agga.rwa^..

0,^,An

1 - Shri Suresh K.Limar,

2. Smt- Oulari,

3- Smt- Parvati,

A., Smt- Sarbati,

5. Smt- Rani,

6- Smt- Kam1es h,

7.. Smt- Pan Ktimari,

8- Sh- Rakesh Kumar,

9- Sh- Surinder Singh,

10 - S h - Om P ra kas h,

11- Smt- Angoori,

12- Smt- Jashoda,

1 3 - S h - V i s ha 1 S it. ng I'l,

14- Sh- Talevar,

1 5 - S h - Ra 3 es h K. t-ima r -

l-v^c^spoondents.

proxy counsel for Shri P. ..P..
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j  16. Sh. Bislian Singh

17. Sh. Siibash Chand

18. Smt. AshraH

19. Sh. Rohtas

20. Sh. Babiilal "

21. Sint. Maya

22. Smt. Siimitra Devi

23. Sh. Tej Pal

24. Sh. Slier Bahadur

25. Sh. Paras Nath

26. Sh. Roop Chand

27. Smt. Phoola Devi

28. Sh. Nathu Ram

29. Sh. Chander Veer

30. Sh. Babu Ram

31. Sh. Babn Lai

32. Sh. Eshwar Singh

33. Sh. Kishan

34. Smt. Satya Prabha

All C/0 Slui Suresh Kumar, S/o Slui Ramji Lai, R/o House No.D-45
Mathuia Road, New Delhi.

By Advocate Dr. Surat Singh with Shri pradeep Kumar.
Versus

1. Secretary
Department of Culture
Ministiy of Human Resources and
Development
Shastri Bhawan

New Delhi

2. Joint Secretaiy
Depaifment of Ministry of Hiunan Resources
And Development

fi

Shastri Bhavan

,c New Delhi
pvr Advnn^tA .c;hri M TT (taiir r>rr>-xv £nr Shri R.P. .Aaaarwal.
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ORCCR (Oral)

Both the learned coi.insel submit that as the facts and

issues in the aforesaid two Original Applications are

identical, so they have been taken up for hearing together

and are also being disposed of by a common orders.

2- The applicants state that they ha.ve been working

with the respondents for a number of- years, some as much as

1® years yet their services have not been regularised.

According to them, all of them have been granted temporary

status in 1993 in pursuance of the earlier directions of the

Tribi.inal in O.A. 1290/89 decided on 5.2., 1993 (Annexure A-"2),.

Dr.. Surat Singh, learned counsel has submitted that in spite?

of having been conferred with the "temporary s-tat us" in terms

of the DOPS,T Scheme which came into force w.e.f. 1„9.1i>93,

nothing further has been done by way of reciularis-ation of

their services a.gainst the posts of Qroujo ' D' . With regard

to the p-ra.yer for a direction to pay the applicants' airre^ars

and conseqijential benefits in terms of the recommendation?s of

the 5th F^ay Commission due, from 1-. 1.1996, learned counsel has

SLibmitted that during the pendency of these O.As, the same

have been paid. With regard to a. direction to the

respondents to pay the applicants, as is being paid to the

regular employees by way of "equal pay for eqi..!al work' from

the very date of joining the job, this claim is unten,able

because admittedly the a.pp-,li cants are governed by the

aforesaid Scheme and tliere is no dispute th,at they have b-eeri

p^aid in terms and conditions of that Scheme. This claim,

therefore, also does not ̂ survive. During hearing, it wias

stated that the arrears of= pay in terms o r the
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^ecommenclatlons of the 5th Pay Commission have also been r>aid
in accordance with the Rules and instructions and that claim

also does not survive.

3. The respondents in their reply have submitted

that they have complied with the orders of the Tribunal in OA

1290/89 by grci.riting "temipjorary stat'-is" to the apiolicants as

and when they became eligible for this benefit. They have

further submitted that they had^^ constituted an Expert

Committee in pLirsLiance of the directions of the Tribunal

dated 7.10.1994 in CP 117/94 in O.A.I29@/89. This Committee

has recommended that out of 53 posts only 46 posts (25

Sweepers and 21 Beldar/Cooli) Group "D' are to be filled in

accordance with the rules and instructions on the subject and

they have already initiated necessary action in this regard.

They have^ therefore, SLibrnitted that only 51'' posts of Group

'C and D' hai.ve bjeen created as p-^er the recoinmendations of

the Expei~t Committee and they are considering the claims of

389 casual labourers who have been conferred tempiorary stattis

and they will regularise thes..e people in dtie course. Or.

Surat Singh, learned counsel has, however, submitted that the

number of p^osts which tPie resp>ondents have stated is far too

less and it is evident from the fact that they have efiiployed

several hundred casLial labourers and the need is for fa.r more

number of posts. He has also submitted that even by the

order dated 28.1.1999 the resp^ondents have granted annual

increments to c>.s many as 32.® daily wage casual labourers 'with

temporary status, which includes the ap^p'-'licants (AnnexLire

PR-1 to rejoinder filed in O.A. 514/99). Therefore, the

learned counsel for the applica.nts has submitted that a

direction may be given to the respondents to reconsider the

whole issLie and to take steps for creation of more posts so



"hhst; i-'-i 1 .-■n nuirnber of the ap'plica.nts goliIc! be reQLilarisGcl in

their service in 'those joos'ts 'a'ho are s'fcill corrtiriLiiriQ "to lA'orK

with them-

'-r From the facts- mentioned a.bove„ it is- seen thcit

'the i"espoi"idents have gra.rrted 'temporary sta.'tijis to a. mLich

larger nnmber of casLial labotirers than the po-s'ts lAihich they

have created as Qronp D agains't which they could be

regularised later ore Prima facie ̂ therefore, there £i.ppe£i.rs

"to i>e an irtibalance in the nLimber o't persons working on

temporary -sta.tLis basis .as casual workers in "terms o't the

aforesaid Scheme who coLild be considered for regularisia.'tion

in Group D' posts .also Linder the Scheme- It is, therefore,

for "the respondents to i~econsider the whole issLie and if

nec-e-s-s.ary obtain the s.anction- from the compete n't au'thorities

for creation o'f more? posts in QroLip 'D' as it appe.ars from

the reply i'tself th.a't they are?, in f.act, employing se?veral

hLindred-s o'f casual liabourers who .are reciuiread 'for di£--cl"i.arge

of their responsibilitie?s-

5- The a-for-esaid O.As (0-A..'~r29/99 and 0-Ay5lV99)

are accordingly disposed of with cA direction to 'the

resipondents to re-conside?r whe'ther more po-S'ts in Group "D'

shoLild not be cre.a'ted in 'their office?, taking into account

the f.ac-ts and cii"-CLims'ti'ances so th.a't the C'OP&T Sche?me d.a"ted

■10.,9-1993 is more effectively impleniented,. No order .as to

costs-

6.. Let a copy of this orde?r be kep>t in 0..,A-51-ii/GG-

(Stn't. Lakshmi -Swaminathan )
Membe r (.1)

SRO'


